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Non: present onbehalf of the a plicant.
Mr. Manish Bhandari t Counszl for the respondents,
The Tribunal had passed an order in C.Ah. No,
12/91 cn 2.12.93 wherein two directi-ns ware givan to
the respond=nts. One related to fixation of resgonsi-
bility of thz officers who apparently committed
irrzgularities in the recruitment proceedings and
taking action agjainst them after giving them an
cpportunity of being ha2ard, The cther direction was
that each «f the applicants should be paid ks 200/~
as damages on acccunt of wastage of his time, expsndiitums
incurr=2d by him and inconvenience caused t him con
account f appearing in the examinztion which was
eubseguently czncelled cn acoount of irregularities,
Therz was a further Jdirectisn that the compensation
to ke pp=id should be recoverzd from the officers who
wzrz responsible for the irrsgularities in a suitakle
proportion to be fined by the respondesnts, Railways,
2. Suo Motu contempt proceedings were initiated
against the respondents by the Tribunal on the ground
that the directions of the Tribunal had not b2en
complied with., The matter wgs heard from time toc time
and ths respcndents have b2oen apprising the Tribunal
abcut the steps being tazkan by them for implamentation
of the directions of the Tribunal. The learnsd counsel
for the raespondents 2xplained today that in spite of

notices issued by them to the p2rscne who were prima

[x3)

facie £fcund to have committed irrsgulzrities in the
recruitment proceedings, they have not com2 forward
to depcsit the amount of Jamages demanded £rom them.
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He adds that the respondents propose to initiate
c"‘“ ‘«/\.a s A e
ctgLan&rg sroceesdings in accordancee with the rul

againzt the o fficials who have been found prima facie

1
w

gquilty in this regard, This would b2 both with & visw

> a?Jflth the dirsctions of the Trlbund1 for
L‘, N

taking action zgainst the officials who have couamitted

st

irrsgularities ;nd ragarding recovery of the amount
G LJLNL
of damajes to bz pzil to the pexrseme who hed partici-
pated in the recrulitment proceedings.
3. The other asp2ct of the Tritunal's ordsr was
that compensation of &. 300/- per mandidate should be
raid., The learn=d ccuns2l for the responiznts statss
that so far as only s2ven persons have com2 forward
to elzim k. 200/- ezeh. This, accnrding to him, is
in spite ~f the fact that wide publicity was given
that they can come forward and claim the amount of
Rs, 300/~ each from the Railway Authorities, since the
namzs and addresszes of the persons who had appeared
in the recruitinznt test were anot available, they had
given wide publicity in n=wspapers which circulate
in the regicons from which th2 candildatzs could ke
expected to have come.
4, We taks notz of the assurance given by th=
learned counsel for the reSpbnSents that approprizte
'W\D.L
disc#p%iﬂﬁfy action would bz taken against the
officials who were prima facie ressponsible for
committing the irregularities, W%e are satisfied that
sufficiznt publicity has been given by the rzsgpondznts
tc inform the candidates that they can coms forward
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to ccllect Rs.300/- each by way of damages from the
Railway Authorities.

C‘*\LC ~ )\ '\'\N -«K)"‘:&A ,
5. In the circumstinces, thPLCunt-'l'u,_, notices 1“*’}‘};\‘

are discharged.

A ) ( GOPAL iRISHNA )
2dministrative tenber fHlember(Judicial)
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